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Ha.hlsh Haul ia Mohr.aU 

'27. SHRI C. JANOA I.BODY : 
DR. A.K. PATBL : 

Will the Minfster of FINANCB be 
pleased to state: 

(at whether it 1~ a fact that Hash i~h 
worth abont three million dollars \vas 
bauled in July last from a MellrauH farm 
bouse: 

(b) whether hi, attention bu been 
drawn to the rep;»rt appearing jq ,. fhe 
Indtan Expl'~~'!' of 24 July. 1986 that the 
wanted 1)er'·f'll'I in lbe case had VIP 
connection, and hls ev \.I!d his arreilt s() 
far; and 

(c) if so. the details thereof? 

THE MINISTER OF STATS IN' THB 
MtNbTRY OP FINANCB (SHRf J -\N -\R· 
DH~ NA POOJARY): (a) &0 (c) On 
12.7.1986. the officers of the Prevanti ... e 
Co\le"torate~ We.t Bengal intercepted a 
lorrY carrying machinery items (rom Delhi 
to Calcutta meant fot export tf) U.K. and 

) Saudi Arabi:il. B"aminat ion or the comi· 
IInment reswtted in the seizure of 767 KglC. 
of hashish conce:l1ed in various machinery 
Items. The interrogation of the driver 
and subsequent search of a farm bous~ at 
Gadaipur Village, Delhi by officers of tbe 
Directorate of Reqeoue Intelligence led to 
the .eizur e of a furtber quantity of 1341 
1,8. of ha.hish, No precise value ~f th.e 
drul seized can be furnished as the llJiclt 
martet price varies from place to place nnd 
time to time dependi rlg upon the purity of 
the drug. Jocal demand aDd supply 
position, place of orIgin etc. The, in~Clsti. 
satinl a ~ency bas 00 evidence to lodlcate 
the V.J.P. cannections of tbe accused. 

81*cl, SettiemeDt of 1.luraace 
CI.I ... of OrphSDI aDd Widow. 

128. SHRI C. JANOA REDDY: 
DR. A.K. PA. TEL: 

WUt tbe Mlnist6f of FINANCE be 
'_caaod t 0 ~ta,e ; 

(a) total nHmber or cla;m, pendlnl with 
Lifo Insurance Corporation and General 
Insufl'Illce Corporation at at preleDt. 
and 

(b) wbether on humanitarian ,rour,d., 
instructions are proposed to be issued to 
expedite (within a moutb or so) tbose case, 
wber! claimants are orphans or widows 
with littJ e aupport ? 

THe MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAK· 
DHANA POOJARY) : (a) As on 31/3/86, 
77929 m~ turity claims nod 23884 death 
claims were pt'ndin, with LIC. As CD 
31/12/85 ther"e were 476129 claims 
pending with Ole and its subsidiaries. 

(b) Both LIC and ole have taken a 
series or'mC8!1UreS for exp~ditious settle-
ment or all claims. The matter is under 
continual review by the Government. 
The progress of settlemf'nt or outstanding 
claims by LIC and ole is cJosely monito .. 
red and reviewed at p:r1odic intervals. 
AtlJ)ropri(lt EO advi~e and directions 8f e 
hsued by Gtwernment to LIC Bod Gle 
from time to lime for speedy settlement of 
afl csteaories of claims. OoVernOle'1C 
have, however, no proposal at proseot to 
iuue separate instructions in respect of the 
chims of orphans and widows only. 

British Go,erlm eat'. Dec'.!on to 
Introduce VI.. ReqalreDlfDf. for 

AFRO·Aslu NatiODall 

729. SHRI INDRAJIT GUPTA: 
SHRJ SYED SHAHABUDDIN : 
SHRI C. MADHAV REDDY: 

PROF. RAMAKRISHNA 
MORB: 
SHRIMATI OEBTA MUKHBR. 
JBE: 
SHRI N. DENNII : 
SHR) H.B. PATIL : 
SHRI AMARSINH RATHAWA : 

Will the Mini,.r of BXT!R.NAL 
~PPAJRS be pJ .. ~ to ••• te ; 



KARTIKA 16, 1908 (SAA'~) 

(a) Whether it is a fact that the British 
GO'lrnment haR decided to introduce visI 
requirements for nationals fro,m five Arro. 
Alian countries including India; 

(b) if 10, the details therlOf and its 
ImpJtcations ; and 

(c) Government's reaction thereto? 

THE MINIS1BR OF STATE IN THE 
MINISTRY OF EXTERNAL AFPAIRS 
(SHRI K. NATWAR SINGH): (a) Yes, 
Sir. 

(b) With effect from 1 S.l 0.1986 all 
Indian citizens wic;hiD8 to enter the United 
Kin&dom MU\~t be in possession of a visa 
obtained berore arrival in the U.K., failing 
wbich tbey will be refused entry. A visa 
fee, ranging from Rs. 240 to Rs. 500 will 
be charged. 

(c) The Government of India deeply 
dep)orei the U.K action as it would cause 
avoidable and unnecessary hardship and 
harassment to bona fide Indian vfsitors to 
U.K. The rostrictions placed on India and 
four otber Asian and African countries are 
discriminatory and racial in character. 

FaDel ror Modernisation of Jute 
Iaclustry 

730. SHRI INDR~JIr GUPTA: 
SHRIM~TI GBSrA MUKHER· 
JEE: 
SHRIM4.TI Jt\YANTI PAT· 
NAIK: 

Will the Minist er of TBXTiLBS be 
pi eased to state : 

(a) Whetber it h a fact tbat Govern-
ment have sct up a Rs. ISO CrOrO jute 
modernisation fuod ; and 

(b) If so. tb e details thereof and bow 
tbil fund i. plaaoed to be utilised? 

THB DBPUTY MINISTER IN THB 
MINISTRY OP TBXTILBS (SRRI S. 
QISHNA ,,-UMAR) : (a) Ycs, Sir. 

(b) The Government or India have 
aonoUnced the settjng up of Rs. 1$0 crore 
Jute Modernisa1ion Fund Scheme Which 
will be implemented by IFCI as tbe lead 
All Jndia Financial Io!>ti.ution for Jute 
Indu&try. The Scheme bas becomo 
operative with effect from ht November, 
1986 for a period of Cwo years to be 
reviewed thereaftt.;·r. 

The assistance onder tbe Jute rnodern •• 
satiOD Fund would be available to all 
eXIsting jute mills includIng weak but 
potentially viabl e jute units. 

The most imporfant feature of tho 
scheme is that upto 80% of tbe stipulated 
promo'ecs' contribution, special Joan at 
concelsiooa) rate of interest of 6 % wjlJ be 
available to weak but potentially viable 
units. 

A Moaitoring Committee under tbe 
ChairmanshIp of Scretary (Textiles) bal 
b~eo set up to review the proaress or 
implementation of the Scheme. 

Demand for BaD 00 Import of 
Synthetic Fibres and Granules 

73 J. SHRI INDRAJIT GUPTA: 
SHRIMATI GEETA MUKHER. 
JEE: 

Will tbe Mini.fer of TEX fiLES be 
pleased to stat e : 

(a) whether a demand ha., bt'cn mad., 
by tbe r epresentatlv es of Indian Jut e Mm. 
Alsociast ,on. Central Trade Unions aod 
We!;t Benaal Gove'nment to ban the 
imllorts of s~ntb:!ic fibres and granule.; 
and 

(c) if so. the detail~ tbereof and Union 
Government's rea ction therelo? 

THB DEPUTY MINISTER IN THB 
MINISTRY OF TEXTJLF.S (SHRJ S 
l(,RISHNA KUMAR); (a) alld (b). 
~ince 81Dtbetfc lub.titutel for jute bap 




